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Mr. A.K.Choudhury, Addl. C.G.S.C.
present.

None present for the applicant.

List for consideration of
admission on 10.9.96.

Memb&r

nl;

Learned counsel Mr.D.C.Kath
Hazarika for the applicant. Addl.
C.G.S.Co Mro®.K Choudhury for the
respondentse. " ‘

In this application under
Section 19 of the Central Admini-
strative Tribunals jct 1985, t'he
applicant has prayed for setting
aside and quashing of the impugned
order conveyed by Memo No.FG-l(A)/'
88—89/2 dated Tezpur the 29-12-95
by which the applicant was imposed
punishment of reduction by 2 stafec

'£rom Rse1540/~ to Rs¢1480/- in the

scale of pay 975-25-1150-EB-30—1660’

:for a period of 2(two)years without

cunmulative effect. Consequent to
this punishment the applicant submi
tted an appeal dated 11-3-96 adared
ssed to the Chief Post Master Gene-
ral{vig), Assam Circle, Guwahati. A

contd /-



Q- ' .
0.A.181/96

A )

10-9-96 During the course of hearing for Admission
' it is gathered that this appeal is pending
disposal before the Chief Post Master

General, Assam Circle till date. It is
considered that this application needs not
be admitted at this stage., This applica-
“tion is disposed of with a direction to
the respondents No.2, Chief Post Master
 General, éssam Circle, Guwahati to dis=-
pose of the appeal dated 11-3=96 within
three monthy from to-day. The respondent
No.2 while disposing of the Ap‘peal shall
give the applicant personal hearing and
the applicant &k is at liberty to submit
all the contentions he has made in this
;O.A. before the"appellate authority.
The application is disposed of as
above and the applicant may approach
this Lrlbunal again if he is. aggrieved
with the appellate order.

\ = 1 ' Copy of the order be furnlshed to
~ /o.am'\r\ /ZLD /s
the counsel of both sides..
/f’mﬁ/{/z.ezs 7mm/We7 '

,,o)oi)"’é’ | ,' | éQ/

Member
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(An gpplication Under Section 19 of the Central 3 ? ‘
Administrative Tribunal Act, 1985), Ex
TITLE OF THE CASE O, A. NO.- / g'/ /96,
Sri Khagendra Kumar Boxrdoloi
then Sub-postmaster, Lokra S.O.
and now Postal assistant, Jamugurihat S.0.
(since removed), vill- Jamugurihat,
P.0. Jamugurihat, Tezpur,
| _nis'tric':t - Sonitpur, Assam,
4 ﬂppoCcu\f :
Mopeiiant.
~Versus=-
Union of India and others,
‘ Resgondentés
kmzmx
INDBX
Sl,Nos, nexu res Pa rticul ars Page
1, '‘a Photocopy of the =12
. Judgement dtd. 30,1.93
passed by Judicial,
Magistrate, Tezpur,
. Sonitpur.
B , A photocopy of the /9 .

cancellation order
Vide Memo NO,F6-1(a)/
88-89/2 atd., 4.6,93
issued by Responden
NO.}. ’ .

éontd. cvel
Lo
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7.

8.

Dated :-

-2 -

aanexures

C

Particulars Page
A photocopy of the 14 ~17.
Memorandum alongwith
enclosures vide Memo
No,F6-1(A)/88-89/2
dtd. 7.6.,93 issued by
Respondent No.%.

A photo copy of the [8 -
Ex.Inquiry order vide

Memo NoO, F6-1(2)/88-89/2

dtd. 17.8.93 issued by
Respondent No.B.

A phttocopy of the 19-24 .
Order vide Memo No, |
F=-6-1(a)/88-89/2 dtd.

290 12095 issued bY :

Responden§ No, 3.

Photocopy of letter of 2¢,
Departmental Inquiry »
dt, 6,6,89 issued by
Respondent No.%.

Photo copy of letter of Qé

_Departmental Inquiry dt.

17.9.,93 issued by
Respondent No.3.

A photocopy of agppeal 27-80 ,
dtd. 11,3.96 preferred .

by the applicant before
Respondent No.%.

Filed by

(MS S+ B.Choudhury)
advocate,
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BET@!N |
Si'i Kha_gendré Kumar Bordoloi
then Sub-Post Master, Lokra S.0.
and.now Postai assistant, Jainﬁgurihat Se0e
(since :emwed), vill- Jamuéurihat,
P.0. Jamgurihat, Dist. Sonitpur
(Aésam). :
Appellant.

1. The Union of India,
represented by .the Secretary to the
Government of India, Ministry of

' Communication, New Delhi.

2. The Chief Post Master General, ASsam
Circle, Guwahati-1 (Assam).
ym—m—b’ms%ee—eeaéfa’h—#sam—%eg—ieﬁ,
4. The Superintendent of Post Officex,
Darrang 'bivision, Tezpur

He0e=784001 (AS sam_) .

Ees 8] ondents,

1. The particulgrs of the order against which

’

this @2 i tion is made '3

The ...
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' The application is made against the following

order :

Order vide Memo No,F6-1(a)/88-89/2
dated 29. 12,95 for reéuction of pay by 2(two)
séages £ rom 95.1540/- to Rs,1480/- in the scale
of pay 975-25-1150-EB-30-1660 for a period c
2(two) years without comulative effect, by
the Superintendent of pPost Offices, Darrang
pivision, Tezpur, and such omi_ssion/action has

caused great injustice to the petitioner,

( Annexure-E)

2, JURLSDICTION OF THE TRIBUNAL :

 The gpplicant declares that the subject-matter
of the order against which he wants redressal is

‘within the jurisdiction of the Tribunal,

3, LIMITATION :

The applicant declares that the subject«
matter of the order against which he wants redressal
is within the limitation prescribed of the Central

Administrative Tribunal Act, 1985.

4, FACTS OF THE CASE. :

4.1. - That the applicant is a citizen of India and
a permanent resident of ASsam and & such, entitled
to all the privileges and safeguards under the

Constitution of India.

-

4.2. o e o0
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4.2,  That your applicant was working as SPM,
Lokra during the period from 5.9.84 to 28,4,88 and
ha8 a Clear record of X3 years faithful service

rendered to the Nation in the éStablis'hmeat of the

Respondents,

4,3, That shortage of cash amounting to gs.44,140,00
(Rupees Forty Four Thousand One Hundred forty and hine
paise) only was found by the then Supdt. of POs TeZpux;
J.n ‘the Cash balance of the. gpplicant's office on
29.4.88 in his absence. The reason Of the shortage
was.that, @n the night of the day when thé'applicant

‘received the cash from the Head Office, Some unknown

" people overpowered the applic:ant an gun-point and

snatched away the key of the office safe and took
away the said cash ‘amount. aAlthough the safe had
double~locking system, this was not locked by the

clerk which facilitated the crime.

4o 4o ‘That accordingly, charges were framed and

show cause notice waS Served against the applicant

vide office Memo NO,F6-1(A)/88-89 dtd. 17-4-89 issued

by the then Supdt.of, POs, Darrang Dn, Tezpur, The
applicant Submitted his defence statemént. He. was
also personally heard, quaSi-judicial % Ihquiry was
conplet"ed but no punishment was imposed on the gpplicant
dﬁe to the fact thet he could prove his innocence in

oral inquiry.

4,5, That the authority had also realised the

- loss fund amounting Rs.44,140.,09 (Rupees Forty Thousand

-

One o «o
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One Hundred Forty and Nine pais é) only £rom the #alary

and GPF ©of the applicent on gifferent dates.

{Annexure~E)

4.6; . That the authority even then lodged an
FIR vide GR CaSe N0.702/88 U/S 409 IPC with the
Tezpur Police Station in which the applicant was
pxjos.éci;teﬁ in the court of the Ghief Judicial Magis-
trate {Tezpilr), on ﬂ’le‘same ground/ csuse of action
and eventuglly tha applicant was found not guilty of

the eharge and was acquitted after careful examina-

'tion of the whole case.

A photo copy of the judgement &td. 30,1,93
issued by Magistrate (J), Temur, Sonitpur

18 annexed herewlith a5 Annexure-a.

4.7, That even though thefe hed boon no loss to
the Government at all; anc the charges framed against
the gpplicant was also ordered i:o ,be treated a8 Can~
celled vide officé Memoc NO.FG-*J.(;&)/88-89/2 atd,
4,6,93, issued by Respondent nN0,3, the a;pplicant

was agéin charge~shest.e¢ on i:he' Sa.e ground ﬁide ‘
office MemO EQ;P6-1(A3/88—89/2 dtds 7.6.93 issued by

Respondent No.32.

Photo copy of the cancellation order vide
Memo No. F6-1(A)/83-89/2 dtd. ¢.£.97 issued
-by Respondent No. '3 is annexcd herewlth
aS pnnexure-h,

- Photo ...
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B TR S exmmﬁur@ vide Mﬁane zee.ra-»a.(g)/sanag/z
1 o T 6.93 issued by Respmdant N6, 3 1s

armesxed herawith as ,m emre-ﬂg

..‘
i’

4.8. . That ﬁepaxtmeﬂtal prwmﬁmg mas “%@lm once

" t gein viﬁé Iuama m‘gé-al(z;)/a:%-@@/z &@é. 17 8.93 issaed
'*:A_ ’ /.. "'_ ',‘by Rasp@ndent }530.3 an t:he Same chame aﬂd subSea_uently
3 ' '. o p:,,nisnmemt waa jnfli@‘ted ugszm the aﬂplman'%: vide Memo |
; o m,gﬁ..um/es-sag/? td. 2@.32.95 issa;ﬂd by Respondent

({ : . S . v:m;;.g tghgx@y an @rder wasS 13@35&3 tha‘a‘: the pay Qﬁ the
! o e a@plic:aat be reduee@ by Z(two) 8tages from B5015407= to
o RN | g 1480/- in the scale of pay 975-25-115&%‘&39—1660

faz‘ a pem oﬁ 2(twc) years without eamlative efiect. ‘

'- by nm 'fit;aking' inte@ cms;iaez?amon tha wmtten .;sh.atement
. filed by the spplicant snd other related events.

. e N
4 B e Be it atated imre that m bath the Qcca.-

~

ssis. che B@pax‘tmem: ak Inquirge& wess cesnducted hy .

é!zﬁ:&emnt officers. On one wceﬁsim (en 6 B489) the
. OEficer
Iaquiry %"m was Sm B.K. Dam and on the ather

St T2 g o
R bt £ 2

’ . 7 méasSiOE (‘n 1709»93); i‘t Wms &i&l’.’l A.C»Eaﬂ.

i ST ... photo copy of the Inquiry order Vide Memo
| No,F 641 (1) /88-89/2 dtd. 17.8.93 issued by
4. o R@pmﬁent Noe 3 '_';sgs amnexed heremﬁh &8

 appexuresD.,
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Photo ‘copy of the order vide MemO No.
F6-1(A)/88-80/2 dtd. 29.12.95 i8 annexed

herewith 33 Anhexure-E.

Photo coples of the letters of Departmental
| Inquiry dt, 6.6,89 gnd 17.9.,93 are annexed

herewith 2% pnnexureS - F and G,

4.9, That £inding no s;ay out, the aspplicant pre-
ferred an a'pp‘eal before Respondent Hj:-.} on 11,3.96
stating the fééts that' the whole inquiry proceeding was
completed illegally &8 the grocednre for holding such
' iriquiry had not been fo;lowed.'%he wh.ole inquiry rgport
' was"not(furnished to the.applicant. he 'applicant wss
not even allowed toO cross-~examine the witnesses nor
he was informed to adduce defence witnesses, if any,
vMoreo'ver,— when the applicant produced his defence
witnasses, they were not examined by the authori ty.».
which was admitted by the Respondents themself in
the order dt. 29,12,95. But the said repreBentation is

pending till date without any steps being taken,

A phoi:o copy of the representation at. 11,3,96
is annexed herewith a8 Annexure-H,

GROUNDS

(A)  The order of punishment vide No, $6-1( ) /88-89/2
‘dtd.-29'.‘12.95 is ez-facanfi illegal in as mich a8 the
game is passed without conclusive proof and properx

'i‘nvestigati on/inquiry.

(B) see
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{B) The 83id order of punishment is passed
against the agpplicant without applic\ation of mind and
the departmental préceeding was comducted Slyears' after |
the Same had been canéelled vide Memo >N0,F6—1.(Aé/88-89‘/2
d,té;’ 4.6.93 and after the applicaét had been acquitted
of the Same charge vide judgement Gtd. SLXTOZHX 30.1.93
and alsb afiter the loss fund of Rse 44,140, 09 (Ruﬁees
Forty four thousand one hundred forty and ére nine
paise) had been credited by the gpplicant to Government
account a5 UCR on different dates. The whole proces=ding
was cohduéted haphazardly, whirisically and in contrae
wmtion’ with the mandatory provisions of 311(2) of the

Constitution of India.

©) The sald order of punishment is gpparently
illégal_, founged on malafide and colm'rable exercise
of power where the enquiry/inve‘stigationﬂs not
c-sziducted, with due deligence, care and without any
violagtion of principles of Natural Justice and hencé.
does not take into accouiat, the various privileges and
protecticng of the Central employees,

(D} 'ﬂ:he order of rédgétion, of péy by 2( two) stages -

foz; a perlod of Z(two) yeaxs without cumlative'effw‘t
by way of punishment by the Disciplinary authority

{(1.€4, R_eépon'dent NO.3) is not éspeaking order.

: %s. GROUNDS _FOR RELIEF WITH LEGAL PROMISIONS ¢
5. 16‘ * e 8a

»

if

. T oggOETe~ = e
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5¢16 . Por that malafide, discrimination, harassment
being the foundation of the impugned order vide Memo
NO,F6-1(A)/88-89/2 dtd., 29.12.95 is not maintainable
i_n the‘eye of law and hence, ligble to be quashed and.
set aside, |

5.2, | For ‘that the said inpugned order against the
applicant is .ot only illegal, arbitrary but also a

gross vj;olation of the Principlés of Natural Justice
and admihi’stra’t-ive fair play and hence liable to be .

quashed and set aside.

5e3. ~ For that it is submitted that the said impugned
< oz;-der dated 29.12.95 was passed by.fé.he Respondent
No., 3 whins£9ally, arbitrarily, unilaterally and in
gross violation of the provisions of articles 14 and
'16 and hence lisble to be quashed and set aside.

6., DETAILS OF REMEDIES EXHAUSTED $

The applicant declares that he has exhausted
- . the departmental remedies by filing representation and
there is no other alternative remedy Open to him except

by way of filing thisv application.

7. MATTERS NCT PREVIGJSLY FILED OR PENDmG IN ANY
OTHESR COURT s

The applican£ further declares that he has

not previously filed any writ petition or suit regarding

2
(\E\O A A | | | the ...
¥
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the grievances in respect of which this spplicstion

is made befére any court. or any other Bench of this

Hon'*ble Tribunal or zny other authority nor any such
applicstion, writ petition or sult is pending before
anf of them, o

8. . EELIEF SOUGHT FOR :
In view of the facts mentioned in paragraph

4 sbove, the agpplicant prays for the following reliiefs,

Instant applicétion may please be admi tted,
records be called for and on perusal of the same and
upon hearing the parties on the Cause br causes that
may be uhOwn. ‘May be plegsed to grant the following

x reliefs 2=

(1) to set aside and quash the impuqned
z 'Order vide Memo No, F6-J.(A) /88-89/2 dtd. Tezpur the
29.12, 05 issued by the Respondent No.3.

(14) Refund of cash amount realised from the
vay and GPF 0Of the gpplicant.

{iv) Cost of this gpplication.

(v) any other relief or reliefs to which the

applicant is " entitled and as the Hon'ble Tribunal may
‘\%dean fit and proper under the f£acts and ﬁ:ircuzéStancas of

the case.

r o

9. » ® 8

e
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9, INTERIM ORDER PRAYED FOR 5 .

Pending diéposal of this application the
applif‘:ant prays that the operation of the impugned order
vide Memo No.FG-l(A)/BB-SQ/é dtd. T@zpuf, the 29,12,95 may
pleaSe be stayed wi*;:h further direction to allow the |

| appPlicant to réceive his present inc&:ement (full wag es)

Wwee.f. 29.12.95 till disposal of this application.

10, PARTICULARS OF THE I,P,0s

- (i) No, of the I.P.0. J 09 346798
(1) Date :R6.8.96. '
(iii) Payable at G.P,0., Guwahati.

- 11. LIST OF ENCLOSURES :

As stated in the Index,

: ~ VERIFICATION

I, Sri Khagendra Kumar Bordoloi, aged abbut
4S5 years, at present working as a Postal Assistant,
Jamgurighat Sub-Post Office, village- Jamugurihat,
P.O. Jamgurihat, Tezpur in the district of Sonitpur
| (Assam) under the Superintendent of Post Oﬁficw,. Darrang
Division, TeZpur‘H.o. hereby solemhly verify that the
_statemefxts made in paragraphs 1 to 11 are true to my

knowledge and I have not suppressed any material facts,

Place :- QquM, ' /7,/&]/\ %ﬂﬁ%f?‘*’

Date 3= ;KT' g, Cik _ | B _
e | ’Q&HVACPEN@@A RO MBA %O?\(_DG Ulﬂ/

~
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Nevnwnsa— &

et BLPAKTMENm GF PO&TS ~1NDIA . ,
GFFICE G¢F THE SUPBT.OF PCST GFFICLS DASRANG DN TEZPUR

Neme.He,FS-lﬁé)/88~89/25 'Dateé;Tezgur,the.4.6;93

e

With@ﬁt prejudice te future action under CgC.S;
(CCA)Rules 1965 being takegﬂtne charges framed against
Shri. Khagendra Kr,Berdalei,then Sub-Pestmaster,Lekra

~ and new PA(Sig.)Jamugupihat vide thes effjce Meme,
| no.F6-1(A)/88-89 dtd,17-4~89 issucd by the thén Supdt
ef POs.Darrang Pn,Tezpur,is hereby oprdered to be
treated as cancelled agreeable te Gevt;ef lndia's
instkuctiens nc.(9) below Rule=15 ef CCS(CCA)Rules,
1965 as contained in DG P&T's letter no, 114/324/78-B1~C~

11 dt, 5=7-1579%.. 1t is considered necessary t@ infgrm -

the aforesaid Shri Khagendra Kr,Dardelei, then SPM,
Lekpa,new Pﬁ/alg.Jarubdrlnat that the charges under

Rule-14 ef CCS{CCA)Rules,1965 is being initiated by the

epprepriate disciplinary Authority based en apprepriate

charges,
S =
. ( W,Bhattacharjee),
- ' : : bupd .of Pest Offices
Dgrrang Dn,Tezpur, ’
Copy teim

\,/ﬁ o . 5
~/ REGD.AD,1) Shri Khegendra Kr
‘Jamugurihat-P,C,

.Bardelci,PA/Sig,

2) The Asstt,Pestmaster Genepal (Vlg\G/O the
Chier P,M.G. &ssam Circle,Guwahati w, r.te her letter
na JNIG/iL/5/88 B, 175,67 for informatien. '
3)»P,F,-ef the official,

4) The CR file ef the efficial.

b o
Suniét,.ef Pe
2

Darranz Dn
Kot >l

Cetees s
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St DPpARTMENT - POSTS-INDIA - .
- 0#ICE OF THE SUPDT.OF POST OFFICES DARGANG DN TEZPUR. Dernwra - €
’ » - : - : o : .. - . . ’ T
iy | ) ‘

, e . MEMORANDUMN_ |
| _ Rule-14 of Central Civil Service (CCA) Rules,1965., . o
I B - T . No, FE-'-]_(A){ABE‘B-SE'/Z' — f
: S L - ) : B fDafga,Tézphf‘ 7=6=93" - =

- The undersigned proposesto held an inquiry sgainst Shri _
Khagendra Kr. Berdelel .~ ynder Rule-14 of the CCS{CCA)Rules, G55
The substance of  the imputations of misconduct:or misbtehaviour iu
~ rexpect of which theinquiry is proposed to'be held is setout in the
enclosed-statement .of articles of charge (Annexure-l)-A statement
. of the imputations of misconduct or misbehaviouy in suppdrt of ‘each.
‘Article of chatge enclosed (Annexure-17).A. list.of documents by .which
anda list of witnesses by whom the @articles of charge are proposed
to be sustained are also encloser,[Arn:yre=111 and 1V), :

2. . Shri _Khagendra Krtgggdolbi-~«~u~4~a=——is directed to submit
within 10 days of the receipt of tais .\ ~orandum a written statement
of his defence and also to state whetner he desires to be heard in
person, S ' o . . o '

3e He 1s informed that an _.aguiry will be held only, in respect

of those articles of charye as aire not admitted., He should thererore,
specifigfcaity admit or deénied each erticles of charge, =~ . ¢
L, - -Shri Khagendra Kr,Berdelei = . further informed that if

he does not submit his written statement of defrence on or before

the dated specified in para 2 of abobe cr d52s nut appear in person
before theinquiring -authority or otherwise fails or refuses to

comply with the provisions of Rule=14 of the CCS(CCA)Ruyles,1965 or
the arders/directions issued in pursuance of the said Rule +he

the inquiring authority may hold the inquiry against him EX~Parte, -

5.  Atention of Shri - Kpagendra Kr.Derdelel C

is imtited of Rule-20 of the CCS{CHN)Rules 1964 Under which no GovE
Servant shall being or attempt +o bring agy political or outside .
infduence +o hear upon any- Superior Authority to fupther its inte: est
'in respect or matters ‘pértaining of his sérvice under the Govt. . T+
any representation is received on his behalf from another person

in respect of any mattérs .dealt witi: these proceedings it will be
Presumed that Shri Khagendra Kr,Bardolel '

- e e —AEE

S% is aware of such representation and that it has been éade.at
his instance and action will Te +alten z42in.t him for vicletion
of Rule-20 of -the CCS(Con)Rules 1964, ,

64 - ‘The receipt of thiS.mGAD;?E? € acknowledged,
s , , YR __—
/" REGD.AD  To - £, z:hattacglxﬁj?e )

Shri Khagendra Kr.hariclei  Sipdt.of Post Offices

— - e Berrang dh, Tezgga}//

Ph/Signaller, -

™o
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ANNEXURE=L * *
T R S T S -
STATENENTAERTICLES OF CHARGE FRAMED AGAINST SHRI KHABENDRA Kr%d

BORDOLOI, THEN SPM,LOKRA NOU PA(SIG) JAMUGURIHATS.

¢ % .

~
- e oo ’ .
- . . . -~

CARTICLE=Ls . - . -

P /
W . :

... That the'said Shri Khagendra Kumar Bsrdoléi, uhile
functioning as Sub-Postmaster,Lokra duringégthe period from

'5-9-84 to 28=4=88,requasted.the Postmaster,Tezpur HO vide his ~

letters dtde19/4/88 and 21-4-88 te remit Cash for R.48,000/-
(ferty thousand)enly by shouing fictitieus -liabilities.Said

~ Shri Khagendra Kr.Bardoloig also didnot place the requisition

in the rsspective daily accounts as ‘required under Rule=31({1)(2)
ef Pestal Manual. Vol=Yl Part=ll11l,Thus,Shri Khagendra Krd .

(2) of Pastal.ManualiVOLjUT'Part-111; o

Bordoloi is found responsible for the vielation of Rule=31(1) .

-

Article-il .. . &

* That during the apbreaaid period and while functioning
in the aroresaid offjce said Shri Khagendra Kr.Berdoléi,kept

.shortage of cash for R.44,140,09 (fs.Forty four thousand cneg

bondred forty and paise nine )only in the cash balance of Lokra
SeBe dtda28=4-8By uwhich was detdcted By the SPOs,Tezpur during
his visit to the P.0. on 25=4-88y Houwever,said Shri Khagendra
KreBordolei,credited the shortaged amount of cash for fs.44,140.09
only to GevVteaccount as UCR on .differen$ dates.subsequentlys
Thus,the said Shri Khageﬁéra Kr.Bardoloi is found respon=-
sible for the violation of the provisiocns of Rule=84(A) of
Postal Manual VolL=V1 Part=111y and also Ru}e=3(1) (ii){iii) of
ccs (Conduct) Rules,1964. = _

. ANNEXURE~L1

t

STATEMENT OF INPUTATIUN OF MISCONDUCT Ué MISBEHAVIOUR 1IN
SUPPORT OF THE ARTICLES OF CHARGE FRAMBD AGAINST SHRI
KHAGENDRA KR,BORDOLOILTHEN SPM,LOKRA NOW PA JAMUGURIHAT.

280690

o Thdfté&,said.Shri Khagenéra KreBordelci while functioning
as SPM,Lekra guring the pe.iod rrom 5-8§=84 to 28~4-~88,recquested
the PM,TBzpur HO vide his letter dtd.18/4/88 amd 21/4/66 respect=
ively,to remit cash for R+ 40,008/-{Forty thousand)orily before -
23rd April/88 by showing fictitious liabilities.He didnot S
furnish the  particulars of liabilities in the aporopriats o
cdlomns of the reverse side of the daily accountsd Howaver,the
PM, Tezpur HO remitted cash for Rs.48,008/- (Forty theusand)only
on 234,88 through 0/S Cash,Tezpur who had handed aver the
remittance for fs.40,000/= only to the SPM,Lokra duly acknouledged
in the diary at 12=30 hours. The attempi make by Shri Khagendra
Kr.Bordelei to collect cash on the pretext of fictitiocus
lrabllitieg from tne HeBe and without gbsarving the procedures
laid down in Ruls=31(1)(2) of Postal Manual VL-V1 Part-1i1 ang
theraporeysaid Shri Khagendrg Kr.5ordolpsi is foung rasponsible
for the violation of Rule=31(1)(2) ibide -

a

- - i (_Cﬁﬂtdf-“fZ//

— 1§ -
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,Articlef11

Thét durihg the aforesaid pepiocd and while functioning in -
the £ aforesaid office,5aid Shri Khagendra Kr.Bordoloi :
reported personally to the Supdt.of Post Offices,Darrang

'Dn,Tezpur in his chamber on 28=4-88 that a sum of
Rse45,0800/=(Forty five) thousand) only was short in the cash

balance of Lokra S.8, which he had handed over .to some. body
on good faithe4The Supdte.of POs,Tezpur verified the. cash

-balance 8f Lokra physically on 29-4=-88 and found total
" shortage ‘for Rse44,140,09 (B.Forty four thousand one hundred

forty and paise nine)only which was charged as UCP in the
account of Lokra dhde.29-4=E8¢ h

‘ . Howeverythis shdrtage amount of Rss44,140,08 only
had been credited subseguently by Said Shri Khagendra Kre.

~'Bordoloi as UCR in the Govteaccount on dipferent dates

veluntarily.
Thus,by keeping shortagé of cash for Rs44,140,08 cn:
in cash balance of the offife dtc.2844.86,5hri Kbagendra

KreBordolei,is found responsible for the violation of Rule=-

B@ga)‘o?'Postal-ﬁanual VDL=V1 Part=111 and alse Rule=~3(1)
(ii)(iii) or cCs(Conduct)Rules,1964. -

ANNEXURE=111

%{2{ g? gocumzwrs B8Y WHICH THE ARTICLES OF CHARGE FRAMED
GAINST SHRI KHAGENDRA KR BUROCLOI,THEN SPM LOKRA NOW PA(SIcC
JAMUGURIHAT. . : RA NOW PA(SIC

1 SPM/Lokra's lstter dtd, 19.4.88
2. SPM/Lckra's letter dide2]=4=88,

3. Lnkra‘daily accounts dtd.19/4,28/4,22/4/88;
‘4e Written statement of Sri K«.KeBordoloi étd.28;4-88.

5¢ lnventory dECe29=4-B8,
6o Wpittzn statement of Sri PFhanidhar Haloi,PA now SPf,

Neharbarie.
7+ Written étatement'OF Sri Pradip Das,ED Packer,Lokra did.
' ' 304,88,
Be 5, 99 . ©f Sri Arabinda Das,dtd.30.4.88 ,ED fiessenc
: : Lokra.
Se s 45 ©Of Sri Homneth Upadhaya ¢td.3C=4=88 ,
Postman,lLokra. )

18s Diary of 0/5 Cash,Tezpur period ~20,2.88 to 26.4,88.
Ne Creddt alyea FAT 25 -9-90 4 M T3 Hwo.

* ) con tldaoozv/t,/

—

16 —
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RﬂMEXdRE-lV n

LIsT BF ”17“55555 BY H“ the ARTICLE OF CHARGE FRANED
AGAINST SHRI KHAGEN RA”KR.BORDOLOI THEN SP, LOKRA O PA

. .' 0‘00..

. E
(515> JA“UGURIhAT PRQPGaED e BE SUSTAINEDe -

¥ .
/

1o St GeV .ANANTHANARAYnNAn , {%;ﬁ SUpdt.of PBs,Tezpur Qx%

: {
Z@ASri Eindanda Hazarlka,then ASPBS(HQ)TezBur nou DyaSupdt-
“B/8 the DPS,Nagaland Kehimad

3..Sri Tarun Kelita,then $o1(P),Tezpur nou spl(P), Pauhsala%
44 5ri Phanidhar Haloi, then PA _Lokra ncu SPM, Naharbarl}

52;Sr1_Cﬁandra gahagur Rai v;ll.headnan,Somalpam,Lakra.

B gy KX Krishna. Bahadur Chetry,?reSldent Assam Rx.le,Ex-

Servxcenan,ﬁssam,Lekraﬁ

i

20488, Lﬂoigyﬂx/~

(7;:Sri Pradip. Das,EQ Pacner rs

8+ ,» Arpabinda Das,ED ﬂassengar,Lokra.
Ye 99 ‘Hemnath Upadnaya,Pastman,Lakra.
184y, Ik Hahan Ch.HaLarlka,U/S Cash,Tezpure

11099 Jltendranath Sarna,then ABM ,5ub Account, Tezpur nRCUW
'rEulDBde

&§¢,;;;«——~*f;
( N.Bhattac%igézgfg/

(j‘v\z\ Q/be \9@?19' o . . Supdtesf Post grfices

g \QD' 9"3

Darrsng Dn,Tezpur—?SAGGi

5

o8 80000

7 -
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” ' " Baily oréér Sheet fer Dé-.a Preliminazy H aring .~ \\(\\(\Q&Qm_.y
{ . 'V“D .l 1ina edi_ngs inst Sri Khagendra Kr. Berdalai
R s , t)jigc 1a'en Sprg.z%foic.gkm S G.now P.A./ Jamugurihat L Cole
LRt Spe/TR M Ae /vd Fé- r@)/@&%?/iaéa (F=8-5 7
L Present.-\ -

I (CiZeclnestton Aol /rma/

oﬁ{{@w 2 $D.) @)/ TR2pTT

Sfrc KJ\Q‘ ?/@”“9(’7":4 %ﬁmg e

/'4//9709"7\ XOKW S o

o ‘ - The charged afficials has rec* eved. the Charge Sheet
- He pleeds mt guilty.,

_ . 2, The presenting ofﬁcer is directed to offer
.inspection of the documents-listed in Annexure~III to the
charge sheet , te the charged efficials(with his defence &

. assistants , it any) in his-office at 10,00 A.H. sn 11-10-93

- and en the subsequent day , if necessary, He adse should also
supply ts the charged officials the copges ¢f the earlier
statement , if any made by the witmesses during the preliminary

inqu.i-ry.
" 3, The charged oi‘ficial ‘should thereafter by 18~10~93
- submit a 14ist of additional documents he wishes te inspect and
- a list &f witnesses he would like to.examine , in his defence.
Full particulars of ‘the documents showing the custody and
relevence to the charges wust gust be furnished. In the case
of witnesses .the complete postal addresses, the name £ and
designation of their controlling.authorites , if they are.in
public empleyment and the:.r relevence to the charges has to
be furnished,

~ o "4, The charaed effi cial shoula alse intimate the
name, designatien and aadress of the empleyee , if any who .

_ will be .assisting him during the inquiry. In case he has been
allewed the assistance of z legal practioner by the disciplinary
autherity , the name and address of such legal practioner
should be intimated tagather 'rii'bh a copy ef the let tet of
permnissien,

.1.

e

. Se The next date of hearing will be intima‘ted in
due course. oo A :

J&) pate{A- &W) wlsy / : | ]I)ggi;.ry o- 1023;\

C\é\/ Méu Presenting, efficer ‘ Charged emp...eyee thrgq‘ma,
JJ/ ) i _ . T AW e RIS
M : - : R ety

dsme Supdt of poy (.«
Naibar Barpew Dn,
Nelbori— 781338
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. . . DEPARTMENT BF PBST: INBIA 7
. . GFFICE 8F THE SUPBT OF PBST GFFICES:s BARRANG DIVISIGN

: - TE??QR:-?B4981; , . %\«(\(\Q)c\):n& - &

. . ,
 J e

;ﬂ!u-7N¢:ﬁ£5%1(A)ZS&GB!/Z Bated at Tezpur the 29-12-85,

4 In this effice mems of even ns std 7=6~83, it uvas
srdpesed te taks actisn asainst Sri Khasendra Kr Bardalai, the
then SPM, Lekra S8, nsu PA, Jamugurihat S8 under Rule-14 ef CCS
(CCA) Rules,1965 en the basis sf the articles sf charge enclssed
thereine Said Sri Bardalai was given an sppartunity ts make such.
representatisn pe hs may uish against the prepssal within 18(ten)
days sf reseipt of ths said mems. The articles of chargs framed
against him is as under:- LT
STATEMENT GF ARTICLES OF CHARGE FRAMEB AGAINST SRI KHAGENBRA KR
QARDALAL::SPM: LGKRA. nay BA: JANMUGURIHAT SBar o .
Aptiele=i :~ That the said Sri Khagsndra Kr Bardalai vhile funct-
ifEIEE‘Z? SPM, Lskra during ths perisd frem 5-8-84 te 28-4-88
requested ths Pestmaster, Tezpur HB vide his letters dtd 19-4-28
and 21-4-88 te remit sash Per Rs 48,000/~(ferty theusand) enly by
sheuing fictitisus liabilitiss. Said Sri Khagendra Kr Bardalai alse
didnst place the requisitien in the respectivs dafily acceunts as
required under Rule=31(1)(2) ef Peatal Mannual Velwvi Part-iii,
Thus Sri Khagendra Kr Bardalai is fsung respensibls far the visla-
tien of Mule-31(1)(2) ef Pestal Mannual VOL-y1 Part-iif,
Actigle=ii:- That during the aferesais periss and while functiening
in ﬁa a?irelaidgaffica said Sri Khagendra Kr !ardglai kept shert=
age of cash fer R® 44,140,09 (Ferty feur ‘theusand ene hundrsd i
ferty & paise nine) snly in ths cash balancs of Lskra S8 dtd RexkxRt
28=4-88," which was dstscted by the SPOs,Tezpur duting his visit te
the P8 en 2%-4-88; Hewever, sais Sri Khagendra Kr. Bardalai-credites
the shsrtags amsunt ef cash Per Rs 44,140,092 orily te Gevte.acceunt

@z UCR sn different dates subssquently, —~ e T

Thus the said Sri Khagsndra Kr Bardalai is feuns Tag=
pensible fer the vielatisn ef the previsiens sf Rule-84(A) ef
Pestal Mannual Vel.vi Part-iii and zlss Rule-3(%)(ii)(iii) «f cCS
(Cenduct) Mules,1964, ' -

Said Sri KeKe Bardalai received ths abeve mems sn
3-6~93 and he submitted his written statsment ef dafence en 16=6=93
which was rseeived at thisg sffice en 18-6-93 yhich TUNS &’ undsr,

.I"have the hensur te state that I have rsceived
ysur absve mems enclesing the mems sf chargesagainst the seeurrancs
of 27th, 28th ef April, 1988, The similar meme of the same chargas
was alss received by me in the menth sf Aptil/1!8!, I submitted the
dsfengse statement, I uas persenally heard, quassi~-judicial Inquiry
was cempleted but ne punishmsnt what ss sver was impessd sn me shvie
susly dus te fact that I esula RRt preve my innscense in the eral
Inquiry. This ease was trisd in the Ceurt sf Lauw eof ceurse, the
criminal aspect, ‘but thers alss I had te appear befsre thas trying
ceurt of Law in different dates fer trial against ths eriminal :
charges framsd by the state. But after carsful examinatisn ef the
whele case , I wss fsund net suilty ef the charses by ths Learnsd
Magistrate and was acquitted by the seurt ef Law.: This was the
aspeet hsuever ef the eriminal side but sf the msams and ths same

QAsaee enlye |

: But nesw it is very resrstrul affairs ts nete that I
?ﬁg’ have asain besn charse shestsd aftsr evary spseratisn is esysr svan
%ywﬁthnugh‘tharc is ne lsss te the Gevt, at all and this is alse initi~
S Rﬁﬁatad again aftesr mere than 5 years ef time with the instrumsnt sf
Y the previsisnx sf DG's lettsr Ne 114/324/78-B1SC~ii dtd 5-7-1979,
Respscted Sir, can ysu faveur me yith a cepy of the gaid letiier as
practically we clerical staff de nst gst a teuch sf such instrumen=—
tal sensstive lattsrs, '

J

csntd at Page-2,




~ urite. Thq»modéyfuhéthar'belangiﬂ; te - the Gavte of of
net-be given te any-Medy particularly -when the amsunti

1igbilities enlye =

under his letter ns EC~1/93=8%4 dtd 22-11-35 which runs

Hewever, Sir, I humbly submit my defence sf sagh para o

the chargss against ms as levellsd nsue
CHARGE 1 := The failurs te nste in' the daily acceunt sf] the lis
bilities may bs an smissien sn my part dus te heavy pressurs sf

weTK “in the. sfige but. the liabilitiss uere net fictitisus, The

axact facts and figures as en ney after a lapse sf 5 ydars can

net be eited er stated by me in absencs ef rscerds. But the Hea
Past BFfice aftar esnsideratisn and satisfactisn »f the liabili
ties sent the sash .te my sffice thraugh ths s/s cash, 1t is a

well establishsd fact and srecesurs sf ths department that the
Head Rysthlafficb'a?tax'sbsbrVingﬂhlllﬂixaalitioi and after bsi
fully satisfisd ef the liabilities sent the cash af Rs 40,008/«
particularly uhen it uas a heavy amsunt ef cash. It is thersefer

‘nst a. fact ‘that I attempetad te sst cash frem Teszpur HIB in an
irregular sr fraudulent manner but requisatisned fer ¢

sh te me
thes senuine 1iabilities and T gst ths cash te glear up sffice

CHARGE No -2 §= The shsrtage of cash was fsund by the t
of PBs, Tezpur in the .cash balanes sf my effice en 29-
absenas. The shartags . ueuld be thers becauss en the ni
day when I racsived the cash, seme unknsun pespls svar
sn . ths peint sf Tevelver and snatched away the key sf

‘safe and teek auay the meney frem ths sffios. The safle
the sdsuble lscking arrangements, this was nst lacked b
which ‘alss faciliated the crins., It is nst a fact that|
maney te semé sne’as nested in ysur .gharge; I was taken
efPice ef ths Supdt of FOs, they started intersgating

with selics ‘sfficers. They were nst ready te hors me s
whatever I wanted ‘te say. I had ts ‘write what they wan

s alsng-
palieve
sd me te
sresnal .
f msney

ssmebedy
irmly st:
auay frer
lace ise.
s sffice
ts help

vas Rs 44,146,0% paises Giving such ameunt sf meney te
on sesed faith is unnatural snd unusual, 1, therefsrs,

that ths fact i ‘this that the eash was fercibly taken
me sn the psint sf revelver, Lskra'is a very sslitary
ated from ths market arsas, There vas ne chewkidar in ¢
ner thers was any staff suarters whe weuld ceme ferwar
‘me at the time #f such an sceurance.

The shertags sf eash uas made gsed by me ui
2 single paiss ef less ts the Gevio I was agquitted in
of Law fer the oriminal aspacts. 1 wetild thasrefsesrs pra
exsnerated frsm the charges witheut punishing me after

thes sceurrancs. . -

‘Then an enquiry undsr Rule-14 ef CCS{CCA) R

uwas srdered te be held vide this effises mems of sven n

And sccerdingly Sri Atul Ch Bas, ASP(HG), Nalbari and

ddin Ahmed, SRI(P), Tezpur wers appesinted as Inquiry
and Prassnting Officer respectivelye

: The l.As held preliminapy snquiry en 5-10-2

luded ths enquiry :sn 12~3-95 and submitted his Inquiry

sut less
ths ceur:-

ts ysu -
S years i

dtd 7-0-
d Kutubu-
tharuty

and osnc
Repert mr
asa under.
) -Preliminary hearing ef the disciplinary pre seding uw:
hald en 5=18-33 at s/e SPOs, Barrang Bivn, Tezpur. The charged
sfficial Sri KeKe Bardalai pleaded nst guilty.. Thus Prasentins
sfficer Sri Kutubuddin Ahped was directed te effer inapsctisn eof
the Listed dscuments te the charged efficial with his defsnce
Assistant en 11=10=93 at 10 a.mes in his effice and sn the subse~
gquent day if necessary. The presenting efficer was alss directes
te supply te the charged sfficial the cepiss sf the earlisr stat
ment made by the witnesses during the preliminary inquirye Accer
dingly ths Presenting efficer , Sri Kutubuddin Ahmed mads the -

listed decuments availabls ts the sharssd efficial Sri K.K, Bars

lai, the them SPM Lekra SO sn 19=10~33 in the effice ef SBI(F),
Tezpur Sub Bivisidn, Tezpur. Sri KoKe Bardalai, the charged effi
cial certified in writtings that he examined all the listed decu

mentssn 11=10=83 and satisfisd hiyself,

~
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o 2« On the day ef preliminary hearing itself the chargad
efficial Sri K¢Ke Bardalat the then S#M, lLskra S8 nsy BA, Jamu-
gurihat 5@ vas alss directed ts submit a list eof additienal
decuments ha ufshes te inspéat and a 1ist of uithesses he usuld
1ike ts examins in his defense by 18-18-33, Besidss, the chargsd
official was alse asked ts intimate the rame and designatien and
addrass sf the emplsysse, if any uhs will be assisting hin during
the tnqui:yq;Aaqlgdingly'tﬁiwihafgad‘y?ﬁiczal'furniahud ths list
of addl, decuments and uitnasses te exanine in his dsfencs ag’
féllpuate o "o e G e T T TR S
Addl deguments i= 1) DG PET Zetter ne 114/824/70<Bise=il Wtd"
. . Cohy ‘5!"‘7ﬁ790:“'”“ I U o L . ,:"..'- R
7 2) Aspiimatisn eP NSC hslders te SPM, Lekra = .
a . dtd 19«4a88 gubnitted by ene Sri S.No Sinaehe
'3) The diaries ef Sri K.Mastan, SPOs, Barzan
o -, - Bne fer the menth ef January and Fcbnugry?’?.
Aithesses S=4) Sri-xsuﬂiitanmgﬁg thaﬁ~Supit,dt'PQB;Jlnzr-ng-
. s, Bivngy Tezpure R
B . The sharsed sfificial sise intimated the pame of Sri K, K.
bey, Rastd, sffissr pf pestel duptt, as. his defsnse asstte _ .
- Thepsafter the sral inquiry sn 10e12<83 and 28<12-93

3

gsuld net be held as the sharged eofPiecial uas nst attendsd the :
inquiry. On the next hnk dats of hamximy inquiry sn 18<7a84, ~the
eharged sfficial yas elasrified in suppsrt of ths SPas/Tezpur. " -
latter ho’F5?113)708689/2}ltd:&%ﬂﬁf!B that thers wes ne relevensy
ef the addl, deguments uvantsd by him ts examins in his dsfanse -
ts the shargss. Thus ‘questisn ef supsly ef the said adeio dsgu-
ments in sral fnquiry de net arises The reguest ef the sharged -
sfficial te examine- ri Ko’ Mastan, the then Supdt sf P88, Barrans
fiun slse ceuld hst be agssded-ts as there vas ns relevansy ef .

S e e~

jﬁe'.-iiftvﬁiegi;togﬁﬁj,éhgygpq"iyyﬁltqd tgainst the eharsed .

CePfieial ool L TR S
' Sri KeKs' Buy, the dePelius assistant as named by the /-
charged efficial wus served ragde netise in respest »f sash.dats
te attend the inguiry, But the said Sti K.Ke Day did nat attend:
sn any dats in the inguirye, . -~ . SRR .
3. 8n the.day ef inquiry sn 19=7«%4 all the ligted decuments
of ths case ‘uers marked sxhitiits as' undsr e oo
1)e SPM/Lekra's lstter dtd 13<4<88 = Exo=t
2)s SPM's Lekra retter dtd = 21<4-88 , = Exes2 -
., 3)e Lakra's daily a/o dtd 19<4=88,20-4-88 and zz-a—si,ausx.afyj;,
: A S e e 3(8),3(a) respect
% JX/\ . .. SRR . . 1V‘1y0 ‘ ,
S Vi %y, Sei Kok 8 C Ev.ck
6’ Pz g 4de ,riﬁten statsmant af 9ri «Ks Bardalei ot 28-4~B8 = Exomt
2?7 §) Inverntery dtd 29-§-88 o = Exo=§ = -
6le Written statement of Sri Phanidhar Bardalai = Ex.ws
o L DR - BT _’I‘l‘i’ 'l, = EXe=T
8ls @ a. L " " Aravinda Das = Exe=8
3) " R - " 8 Hemnath Upadhyaya . = Exo~8
10).0iafy of o/3 cash fer the perisd Pram 20~2-88 » Exe=18
oy b8 26=d=BB.a: ST o v 0 ' ' _
11)s Trodit coftificate ¢t 25-9-s8 . =Exe=11e
. The sharged- sffisial admitted that the absve exhibits
usre sxamined by him. en 11~18«%3 and thess are all gensune,. '
. Thare is ns further exhibits in this ciss sither
frem mrssecutian gide er frem defence sise, ’
4. But ef tha listed uitnesses the fellowing witnesses uers
sxamined in the inguiry. i

csntd at gago-go
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1)¢ Sri Phantdhay Halai, the then PAy Lekra S8¢
v 2)¢ Sri Rahan CA Hazarika, /8, Cash, Tezpuzy. -
/" 3Ye Spd G4V Awanthamazaysho Bhe €he0;5P8s,Tezpurs ,
¢ &)¢ Sri Jitshdra Nath Sarma, $hs thed AMM(Sub A/C), Tezpur HE.
5)s Sri T'f’a’ Ch Rll}&lf fih. %ECQ'SDI(?),TQZPI:& SUb ..', .'TQZPHI
'The Pellsiing vithedied did HeE appeax befaza the 1.85 in
spita of repeatod# nstises Servad te_thom Is atiend the inquiry,
Sesideas faor their rapeéated failure te sppear befaze tha I.8s the
Prafentiny Offissr off ths sass vanted dsletien of the withesses as
thefr eral svidafise i nst requirsd ts him in.@hg;;nq?i:ya

1) Sri Binands Hazarika; SPOs, Naugesh Bne
o ' 2)i Sri Arabinda Basy €0 fesgeheers Lskra S8y °
! , . 3}y S#f: Chandra Bshadur Rai; Villege Pesimens ;--
| 4)¢ Sri Krishna Bahadur Chefizy,Presid
co T veesmeR@l s i LT P T
. g;‘.‘ Sri Pradip Basy €8 Packery Cekra 584

i resideit, Adsam Ritle, Exc ser
. , ottt 1, T

orl , PR .
& Sri Hemnath Upadhyays, €x psstman, Lekra S8¢

5e.° Copius of the daily erder sheet as uell as ef depegitien of

witnssses wers issusd te- the stiarged sfficial undsf agquitanes in

respect sft each dats of eral inquiryé < -

§s' Aftsr the gass fer the dissiplinary autherity uas slesed, the
o charaed eoffisial as askad te submit his defenase in uriting as desi
' red by hime Asesrdinely, the sharged sfficlal Sri KeKo Bardalai

submitted his dsfence statsment en 20<7285 vides Jamugurihat RL Ne
5359 dtd 297<854 ... .0 L oL . o
' 7+ * There was neither decuments ner witnesses en the part sf the

dsfanze side t3 preduss in the inquirye. Ths charged effisial alse
did nst want te sxamine himgef en his Bshalfe -
8+ .. Ssfers tha cenplusion’ of eral inquiry and being the l.8¢ sf
thg}ggi; questisned the charged effisial:.an the eircumstanses appe

: ringissainst the vfiarged pfﬁ,?&ﬂ, ‘and: uith this the cass of the

.. . dafedce’sids vod Alse clesad an 12-9485, © L0 Tote T o
8, The sresenting sfficer sf tha ' sase submitted his uyritten brie

enderaing bogy ﬁgigha_chargli efifieial whioh was rmseived by me en
2&**&2’5?‘ * 2 -.".‘. 5. + .' ¢ - '.... ' P ' . o “-' '
18+ . The cﬁqrg'i..fﬁicialuSpi;K.Ké Bardalal the thsp S™MM, Lekra
S8 naw PA, Jamugurihat S8 alss submitted uritten brief in suppert
ef his dsfenss and was resoived by me sn 18-18-95, ’
11, ‘Buring the inquiry, ths sharesd efficial was allsusd all
resenable sppertunity te deferd himselfe '

125 . 1In the artisls T sf the'sharsges brsught asainst Sri K,K. Sa:
dalal, it was alleged that Sri Bardalal did nat plasse the requi-
satisn far sash Rs 40,000/~ te Tezsur-HE in the réspeetive daily
a/cn a8 required undar the Rule 31(1)(2) ef Pestal Pan.Vi Partoiii
instead the charged -sfricial rsguested tha Pestmaster, Tezpur HO
vids his lstter dtd 19-4=88 and dtd 21-4-£8 ts remit cash Rs 40006,
by shauing figtitisus liasbilitiess :

13+ &)e Exhibit 1= the letter of S, Lekra S8 dtd 134;—58 reflest
that thes chargsd efficial urete ts Psstmaster, Tezpur HE in a piss:
of paper placing. rasquirsmsnt of Xs 40,3000/~ en et bsfars 23-4-88 f«
NSC disaharge. Exhibite~3(a); the S8 daily-a/c ef Lekra 88 dtd
195488 dees nat Gear any particulars ef lisbilities against NSC e:

()&'M-.thu itemss. ﬂ | :
o - B)é Exhibit-2, the SPM, Lekra SO letter dtd 21-4=85.rsflests
gﬂ&bwgﬁéthat the charsed sffieizl reguestsd the Pestmantsr, Tezpur H8 't
W' 2 supply sash Rs 40,008,00 intimating date fixed en 23~4-88, Exhibit-
o 3{(b), the 88 daily /s ef Lskra S0 dtd 28<4~88 and Exhibit-3(e) thr
S8 daily scostnt dtd 22<-4~88 de nst bear any particulars ef liabili
ties =aainst NSE, '
e)e.Sri Jitendra Nath Sarme, the witness sf the cass and the
then APM sub a/e, Tezpur H8 in his depssitiens bsfare I.0e an RAxie
28-~3=-95 canfirmed the genuiness of ths Exel, Exs2, Exe3(a), Exe3(b,
and Exe3(c) and depesed that thers was ns remark/nete ef requiskéss
__ sitensns' cash sn the S0 daily a/e i.e. en Exek(a), Ex-3(b) and Exsi
- Exe3(8)s The said Sri Sarma witness te the case alss statad that hs

mrambd L . -
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he ast ssnfirmafisn me te the liabilities in lettir in the shape of }
«AL message frem SPH, Lekra S8 befsre remitting the sash te the S
Mnether witness té the ease Sri GdV¢ Anantanarayany the then SPFBs,
parrang.Bn; TeZBur stated that the Pestmasters are-te ebliss the requ=
thitisn sf sash' mede in a plese sf papax slse butiit sheuld be fellsued
by nets in the.rrapsstive daily a/e sf ths SPR uhish may reseives en ,
a later date in HOg The said yitness ts the sass Sri G4Ve Anantanarayan !
esnfirmed in reply te questien put by the 1,85 that neting ef remarke :
of. partisulars’ef: requisitien made ts HO by ths 58 is muste

(d)s Hers in,this instaiit sass the sharged s8fisisl place requisi-
tisn of cash in¢a pisss sf papsr tuice but the sams wes nst confirmed
by writing sn the S08: daily asgeuni sf the dates ef ef the falleuing days

(s) The Presenting 8ffiser ef ths gase rightly argusd in his wri-
tten brisf that<there usrs ns nete ef liabilities ef Re 48,008,008 in
any ef ths 58 daily a/es dtd 18-4~88, 20-4-88 and 22-4~88 as te the
payment ef NSC as appssring in-Exe.-1 and Exa2s Apart frem this sven
after recesipt of.cash the 58 called liabilities was nest cleared upte
28-4-88 theugh £he date ef payment was fixsd en 23~4=-88 as per Exo.=2
ner tha surplus-sash as ramitted back te Tezpur HEs: Thus the Presentins -
8ffiser's arqument in suppert sf fictitieus lisbilities shsun by the °
gshareed efficial rsflests its asrits = o .

_zf)o The sharged sfficial in his uritten brief statad that he had
ne experisnce te werk indepesndantly as a SPM, besing 2 slerk premsted
frem ths pestman cadre after beins pestman frem EDBA. Ths sharged sffi-
cial alss steted that the liabilities vere shsun but the sames wers
pechaps net yrittqn}gn prepsr plasse in preper uaye

. SRS co

The gententisn sfthe sharsed official is net cenvinsinge.
The ples of havifig ns . ‘expsrisnae is net at all agssptable and the Ex. .
),;3(b) and 3{e) slsarly reflects that thers uere ne particulars sf -
¥ities sn anysne ef thems ageinst ths NSC payment ef Re 40,000,680,
ST Ben iy AniTeBly g thelquestisn put-fis the 1084 the char- .
“god fficial steted that hs farget ts plass the reguisitien in ‘the +
respsctive daily. a/e in suppert ef liability. Thus ths charsed ofPicial |
is taking different pleas time te time in suppert’ef his defsnce against
artiele~1 of the shargss which are nst at all trus and csnvincinge h

piseussisns sbeva frem 12,13(a) te 13(F) sf this rspert
rafleet that the-'artisle=i ef the ehargss bresught ‘against the said Sri
KeKe Bardalai the then SPM, Lekra S8, nsw PA, Jamugurihat as te the
vislatisn of Ruls 31(1)(2) ef Pastal Man. Vel.Yi part-iii is fully
established, ST S

14. In the Artisle ii sf ths eharses bresught asainst ths charged
efficial it was allessd that the charged efficial kept shertage ef Rs
44,140,809 in cash balancs ef Leékra S® en 28-4- 88 and thus vislated
Rule 84(A) of Pestal Mannual Vi Parte-iii. - ‘

15(a)e Exhibit-4 reflscts that thare was shsrtage ef Rs 44,140.09
when verifieatisn was m senducted by the thsn SPOs,Darrang PRivisien,
Tezpur en 29=4~88 in pressnce sf several indspendent witnesses, Exhibit= .
4 uas cenfirmed ts be genuine by the charged sfficial ss well as by the
witnesses S ' o T Ce
) (b)s Exhibit-4 alse raflests that ‘the sharged efficial eave awapy—
R3 45,888,808 Pren sfPiss sash en wesd raith te ane Sri” Haren Bas. Vhus g‘
shertase in sash 'balanee ef dated 28-4-88 has been admitted by the ‘
.eharged efficialy’ v ‘

v ze). Sri GiV. Ananthanarayan, ths tysn SPOs, Barrang Pivisien,
Tezpur , the witness sf the case in his depssitisn cenfirmed the shsrt=
sgs eof RS 44,140,09 dotseted by him in eash balanss ef Lakra S8 dtd.
28-4-88; X
(d)e Ansther uitness té the case amixiha Sri Tarun Ch Kalits, the
then S8I(P), Tezpur Sub Bn alss genfirmed in his depesitien HNRMBEX KNS
FxRein the inquiry that there wss shertage ef Rs 44,148,089 in the-cash’
balanees ef Lskra SO dtd. 28-4-88 ’ p

(8)o Ansther witness te ths case and the then PA ef ths Lskra St
Sri Phanidhar Halei alss cenfirmed in his depssitien bafere ths I.0s
that there was shertage of Rs 44,140,0% in the cash balance sf Lekra f

rtd. 28.4.R8.
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‘c oharged efficial during the 1nquiry in reply to

,-*Ioﬂo 8y 12-9-95 oclearly stated: that:he admits the
“,of-R§“44;14860§ i adsh balangce.’: ii
8)e ,,Apartxfrp'gﬁéggp ﬁho«ohnrgod -tfiuinl has a i-nied in his
tritten brispNated 10<10-85 that thors vas shertass -in’ cashe

¥ “‘In'lJ”J of- absve. discussisn. in“para’ 14{3L1a) ‘te;45(s) 1t i

svident that i 'Q~A:tic$o-11 sf the" chatgon brcught againat ‘the charc
‘Taardalai, the- than SPR, Lekra Sl,—a-u 'A, Jamugual

T4, a* 4'-~ “

'ffyzittcn brinf1$ho aaid Sri KdK;»‘arda1a1,~tha then
2 e that the depsaitie
\,¥ﬂn111 ia n-tmat all acct)tahlc

*himvbaswu sf 8

=atuoan$tht ooeurancc'of “the cnse\qn};xha Tdateef his
quc Bttiglai c-ntenlai ‘that the’ qgid'ﬂaloi can nst

,bﬂfﬁﬁy 'di}!«&ﬁaa. tlntenticg‘.ﬁﬁ' e gaid charged
= ‘‘gdrreots “THe 80 'daily -a/®) ;dctod "22~4-88,

4588 e the exhibits st the ‘od##)'and. thise havs beer
,quypargoJ officlnl a8 genuine,’ "Ths. rilaily a/ca clearly
”",j"}fin{w’dapuad by~ the -said:witness SFi Phinidhar Halei.
"A'ﬂi;nsod by “Sti; Halei aan not be*ﬁ'allangeda Busidt;7
‘incumanta ‘cannetsd izl o ",

aiofffhe "abeveifacts ani raasz""

.un‘h*"’/-? datad:y

ﬂ'

gs basod on ‘docume

>y Tk 3
L A

s '.4'_

Wisfag ‘well aklan>eral evidences-it is entablishad: that beth:the

afticles’ of*iuﬁ‘,e brought against Sri KK, Bardalni, the then SPM,
L.krngB,,nOu,q= {hat n.ma_funy_n.ﬁsi,beyoni dnubt;

\i’""' -t

g;nnu/thr-ngh Qh; inquiry rap;’t’or the 1480 and I
ﬂfgthlt*nllgthu nhunsaax ;'<xtxﬁ£ziaxﬁx31x
38 1 , : IR '.K.Bo:dllni Rave

,,’ L
e 2'*/ f»“:

"nds pr-vii;béy-nd reaasa{iﬁiﬁ"ioubt“*" gt
v,m-r sergies: randarsd by thy" atticialk. and:uith
the h-p. ‘aPl éﬁii3fiéﬁiﬂliitttn - task & m-st; enfent ﬁiau ththe
eage and suardithe folluuing “aupishment t- meet the end- -f jlstice.
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.f *- | Bﬂiﬂﬂif--:~ {{. -7

{ ;u‘» u PRI

¥
'§3r1‘B;Kaﬂarnk5 Sﬁp-rintepﬂnnt of‘P.lt Bfricas, Darran

Biviaion ‘Tezpur 17840801, het dby-erder that the, pay_sf. Sri Khegendra
Kumar’ l.;dolcg ;ﬁho thl% s.p:gi, Lekea Silley nav Pestal Asgistant
Janugurihat S¢bs” bq,foducol by.. Z(Wun)gptaguu fnnm o540/~ %o m.14ao
enly tnithe. u‘&o 4f. pay- 975-254-1150-{&@68&1660 acg .,pariu .9 2(tn
B ’"2}&" e RSN L i S
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Whereas an inquiry under Rule 14 of CCS(CC&A)Rules, 1965 is
being held against Shri Khagsndra Kr, Bardoloi, ths then offg. SPM
Lokra now offg. PA Tezpur.H.B. - :

. And whereas the undersigned in exercise of the powars .confs-
rred by Sub Rule (2) of ths said Rule, hereby appoints Shri B.K.Dam,
ASP0s(0D),Darrang Division,Tezpur as Inquiring Authority to inquire

~into the charges framed against Shri.KRagendra Kr. Bardoloi., ;

('Ko dafaﬂ<) . o
Supdt, of Post Offices
Barrang Division,Tezpur

Copy to i~

U/Rs 1) Shri B.K.Dam, Asstt, Supdt. of POs(00),Darrang Oivn,Tezpur, |
. A copy of the articles of charges is enclosed. He will please
complete the 'inquiry within 75 days and submit his report.,

Q//Zf/gh:i Khagendra Kr. Bardolpi;:PA Tezpurfé;ﬁ.. B '

3) Sﬁri‘J.BisuaS, C.I. fézpuro
4) U/C, ‘ : : - B

s -
B TR A

_ Supdt, of Post Offices
Barrang Eivisiod,?azpur.
s

23 -

‘a I< . ) . - O . . . .’ ‘r._: .
- :'.b". ' V S " - . ’ i \\\“medj
Toeet .- DEPARTMENT OF POSTS:INDIA L —
P ;P-'QFFICE OF THE SUPDT OF POST OFFICES:DARRANG DIVISION:TEZPUR
" Jemc—No, F6-1(A)/88-89 - . -Dated at Tezpur the 6.6,89
. ORDER e
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Regd A/D M\Q)QOJ\SL—' H

The Chief Post Master General (vig),
| Assam Circle,

l Gwamtio
{

Through the Superintendent of Post Offices,

SN ]

X S g~5,° } Darrang Division, Tezpur - 784001, \

2 ,aNifi PE

o ¢ §§§f_- {Subject :- An appeal against the Order vide Memo NO.

I3 NYOI F6-1(A)/88-89/2 dated 29.12.95 for reduction
52 E\g ; of pay by 2 (Iwo) Stages from k.1540/- to

E‘ ES B L k.1480/- in the scale of pay 975-25-1150-

5 E‘g | _‘gfg g EB-30-1660 for a period of 2 (Iwo) years

3 ¥ §§§E§ without cumulative effect, by the Superin-

_ ﬁfié‘;i?_wf tendent of Post Offices, Darrang Division,

' Tezpur.
5 Dated Tezpur, the V th March'1936.

Sir,

The humble appellant begs to state as
follows :=

1. That the charges levelled egainst the
appellant, Shri Khagendra Kumar Bordoloi, then Sub-
Post Master, Sub=Post Office, Lokra and now Postal
Assistant, Jamugurihat Sub Post Office vide ‘memo NO,
F6-1(A)/88-89 dated 7.4.89 by the Superintendent of
Post Offices, Darrang Division, Tezpur, of keeping
shortage of cash for k.44,140.00 (Rupees forty four
thousand one hundred forty)and paise nine) only in the
cash balance of Lokra, Sub Post Office during the
period from 5.9.84 to 28..4.88 while functioning in the
aforesaid Office, was cancelled agreeable to Government
) ' of India's instructions NO. (9) Rule 15 of Central
Q./BS: . Civil Services (CCA) Rules, 1965 as contained in DG P&T'g
\E\W“ m letter NO.114/324/78-DISC~11 dated 5.7.79 ; on 4.6.93
”Cwo" gﬂG ‘after completion of the department proceeding in the
& 27 year 1990. ,
' Copy of the cancellation Order
dated 4.6.93 is annexed herewith
as Apnexure = "A®%,

S ey @ un SR ws

Contd.



( 2 )

2. That subsequently, the authority after
disposal of the departmental proceeding again held an
énquiry and served a show cause notice to the appe=-
llant en the same charges/on similar grounds vide memo
NO .F6-1(A) /88~85/2 dated 7.6.93.

Copy to the memorandum alongwith
enclosurers dt.7.6.93 is annexed
herewith as Annexure = B

3. That the authority had already realised the
loss fund amounting k.44,140.09 (Rupees Fourty four
thousand one hundred forty) smmxy and paise nine) onby
from the salary and GPF of the said appellant on -
different dates before the subsequent show-causes
notice was served upon the appellant.

4, That the authority even then lodged an FIR
vide G.R. Case NO.702/88 u/s.409 I.P.C. with the
Tezpur Police Station in which the appellant was
prosecuted in the Court of the Chief Judicial Magistrat
(Tezpur), Sonitpur on :he same ground cause of action
as stated in the show cause notice dtd.7.6.93 and
eventually appellant was acquitted in the said G.R.
Case by Judgment dated 30.1.,93.

Copy of the Judgment dated 30.1.93
h is annexed herewith Annexure C

5. That again an Inquiry under Rule 44 of the
Central Ciyilg Services (CCA) Rules, 1965 was held at
Guwahati se cf Lokra where cause of action arises
against the appellant vide memo NO.F6-1(A)/88-89/2
dated 17.8.93.

Copy of the Inquiry Order dt.
17.8.93 is annexed herewith as
Annegure D,

cOntd .



- ( 3 )

6. That the appellant states that the
whole enquiry proceeding was completed illegally,
as the procédure for holding such enquiry had not
been followed, The whole enquiry report was not
furnished to the appellant for submissions of proper
statement of defence in same cause of action for the
second time,

7. That the appellant states that in the
enquiry in Inquiring Officer took the evidence of the
prosecution witnesses, acting to be Preseating Officer
and the appellant was neither informed about his right
to cross-examine the witnesses nor he was allowed
to cross-examine all of them., The Inquiry Officer
also did not inform the appellant about his right to

- adduce the defence witnesses, if any, But the
appellant produced his defence witnesses who were
not examined by the authority.

8. That the pimishment inflicted upon the
appellant on the basis of the findings of the
Inguiry Officer by the Superintendent of Post
Offices on the charges of misconduct or .misbehaviour
is illegal, void and awarded arbitrarily.
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wo 2 9. That the appellant states that the

_ authority at the time of passing the impugned Order
dated 29.12,95, failed to take into consideration
the written statement filed by him and other events
releted to the matter and hence, such Order is bad

in law and liable tc be set aside.

Copy of the Order dt. 29.12.95
1s annexed herewith as Annexure E

Contd.
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It is, therefore, prayed that your
Honour would be pleased to admit this
appeal, call for the records and after
perusal of the records be pleased to set
aside the impugned order &t. 25.12.95,
of reduction of pay by 2 (two) stages
from k.1540/= to k.1480/= in the scale
pay S75=25¢1150-E£B=30=1660 for a period
of 2 (Two) years without cumulotive
effect, passed by the Superintendent of
Post 0ffices, Darrang Division, Tezpur
and pass such Order{s) or direction(s) to
re: the disputed amount reduced from
the salary and GPF of the appellant since

29.12.95.

Yours faithfully,

7 Pl _
L)C‘ao}”” Sl ARG
i Ay - . (,\t,/, )
s W - 0 ( Shri Khagendra Kr Bordoloi )
CRN then Sub Postmaster, Lokra S.Q

and now Postal Assistant,
Jamugurihat S8.0. (since removed)
, : Village Jamugurihat,

Dgted Iézgur, Ps0. Jamugurihat, Tezpur

The_11th March!ge. District. Sonftpur, Assam.




